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Judgement

S.R. Nayak, C.J.—This writ petition is directed against the order of the M.P.
Administrative Tribunal, Jabalpur (for short ''the Tribunal''), dated 18-5-1999
passed in Original Application No. 739/1988 whereby and whereunder the
Original Application filed by the petitioner herein assailing the order of the State
of Chhattisgarh, dated 2-8-1986 has been dismissed holding that the claim is
barred by limitation. The correctness of the said opinion is contested in this
petition filed under Articles 226 and 227 of the Constitution of India.

2. This case need not detain the Court for long. The facts are startling and are
totally against the petitioner. The petitioner was initially appointed as Assistant
Food Procurement Inspector in the Government Service vide order dated
17-4-1949. Later on, the said post of Assistant Food Procurement Inspector was
abolished and all the Assistant Food Procurement Inspectors of the Food
Department were declared surplus. However, the Government of C.P. and Berar
taking compassionate view of the matter evolved a scheme vide Circular dated
30-9-1953 to absorb the services of those Assistant Food Procurement
Inspectors in various Departments of the Government in Class III Executive post.
Accordingly, the petitioner was absorbed in the School Education Department as
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Lower Division Teacher w.e.f. 8-10-1954 vide order dated 28-9-1954. It appears
that the petitioner without any protest and demur accepted that post and worked
as such for more than 31 years. At the fag end of his service, it appears that he
made a representation to the Government that his services ought to have been
absorbed as Assistant District Inspector of Schools (ADIS). It was contended that
similarly circumstanced certain others were absorbed in the post of ADIS and the
Government ought not to have made discrimination in the matter of absorption
of services of erstwhile Assistant Food Procurement Inspectors. The request of
the petitioner was turned down by the Government vide order dated 2-8-1996.
Feeling aggrieved by the said Order, the petitioner filed Original Application No.
739/1988. The O.A. was contested by the Government. Among other grounds, it
was contested on the ground of inordinate delay and laches and barred by
limitation. The Tribunal having noted the fact that though the services of the
petitioner were absorbed as Lower Division Teacher as far as back on 8-10-1954,
he made the representation for the first time in the year 1986 and therefore, the
claim brought before the Tribunal by the petitioner is hopelessly barred by
limitation, dismissed the Original Application by the impugned order.

3. We have absolutely no good ground or reason to take exception to. the
discretion exercised by the Tribunal. It is well settled that the Tribunal and this
Court can decline relief to a party who has slept over his right and is not diligent
in pursuing legal remedies. The law helps the vigilant and not the indolent. Even
assuming that the petitioner''s services ought to have been absorbed as ADIS in
the year 1954 and not as Lower Division Teacher, even then, at this distance of
time his claim cannot be countenanced and no relief can be granted.

4. The writ petition is, therefore, dismissed. No costs.
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